
IN ThE CEN TRAL ADMENI STRATIVE TRI SUNAL : HYDERAFAD EENCH 

H 	 ATHYDERASD 

O.A.No.,329 of 1993 	 1"  

tween 

Mohd. Syed Pasha 	 .i Applicant 

and 

Asst.Supdt.,Thle.Traffic, 
D110, Karintagar and 
2 Others. 	 •. Respondents 

.3 

I, T. 1-Tanumantha Rao, S/o Singaiah agd 44 years, 

Occupation: Governnnt service, do hereby affirm and 

state as follows 

1. 	I am working as Law Officer in the office of Chief 

General ?4nager, Iblecom. (Respondents 'Orgnisation). and 

- -- C..11.. nmryt,alnted with all fac-s of the case. 
I am filing this Counter Affidavit on tenat UL

11 
a—a 

Respondents as I have been authorised to 	so. The material 

avernments in the O.A. are denied, save those that are expressly 

admitted herein. The applicant is put to Ltrict proof of all 

such avernrnts except those that are specifically admitted 

20 	
1 The brief history of the case is *tated as under s 

As per DOT ND orders in Lr. No.270-6/84-SIN, dated 

30-5-85, no casual labourers are to be emrloyed yet the 
11 

applicant was taken by TDE-Karitinagar and deputed to 
- 	 II 
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'Telegraph Office-Icarilmagar to worlç as dailly rated messenger. 
11 

This will not have ay claim on the offici..t as he is employed 

only to meet the exigency of service. As there was 1n on 
9 

recruitment, this applicant was allowed to continue taking the 

local juStification of delivery work into aLcount. 

When there was no justification or need he was terminated 

but again utilised at Wizanathd for similaz reasons. Again he 

was employed at Karinnagar to meet the shortae/. The claim 

that he should be employed for certain fixei hours of duty is 

not born out any rules/condition of ernployr4nt as he was engaged 

to meet the shortages in different offices including Jyothinagat 

7ielegraph Office. He was employed only afLr the ban orders on 

employment of outsiders were in force and h)ence he can-neither 

be regularised nor given temporary status ib the Department as 

I! 

demanded. 

The applicant cannot demand 
	 for certain fixed 

hours of duty irrespective of work load and; justification as he 

is not thn, on the regular rolls of the sta'f and establishment 

to be regularised. 

Further, the official has approached the Hon'bie Tribinal 

without exhausting the departmental channelavilaUe to him. 

Hence, the application is to be dismissed on this ground alone. 

3. 	In reply to pare 1, it is sutmitted that the applicant 

is not eligible for grant of temporary stat!zs for the following 

reasons 
 

i) The applicant was engaged in 'Telegraph Office,. Karin'nagar 

w.e,f. 19-5-86 vide ASPT I/C, Karirnager LrJMo.E-7/P-T/?tzdoor/ 

ICF/86-87, dt. 2-6-86 on daily rate of Rs.9-'M per day. 
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Casual labourer can be employed witI1in the recruitnent 

unit i.e. ¶tlegraphTrafficDivision, ?rangal according to 

needs. 

In accordance with the instructions ctrltained  in IJOT 

New Delhi Lr.No.269-10/89-S1N dt.7-11--89, that no casual 

labourer engaged after 30-3-85 should be dranted temporary 

status. 

His case for absorption as regular doup-D canno
11  

t 	- 

be considered now as he does not fulfil theconditions 

stipulated for regular absorption. 

4 0 	In rely to para 3, it is submitted that the applicant 

is not eligible for absorption as per exisLng orders of DOT 

New 1lhi Lr.No,2 69-10/89-SIN dC 7_11_89.:! 

ii) The applicant was employed in 7legnp4 Office, Karirmagar 

from 19-5-85 to 19-9-88 on daily wages to deliver !Ilegrams 

444
-- 

allotted to 7lelegraph Office, Mizatha1d in the sane 'trangal 

legnph Thaffic Division. 

iv) The employment of casual labourer was stopped and the 

hours of work were reduced to six hours accrding to needs of 

service. 

The re-employment to Karirinagar is at hi6 request. 

vi)No distinction has been made in matter of payment. He 

is teinq paid ororats wann 	 e4'p
DA  

	jsiirc, 	 — 
of Group-fl posC There is no violation of Supreme Court order. 
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vii) There is no recruitment and employment óf casual 

mazdoors after 30-3-85. The engagement is on contingent 

basis to cover shortage and absenteeism0 mb question of 

preparation of seniority list does not arise 

51 	In reply to pan S it is submitted that I 

The hours of employment was on the basis of need and work. 

As the applicant is not eligible for absorpUpn as Group-D, 

the question of failure to discharge duty1  does not arise; 

iii)There is no possibility of clubbing duties. 

iv) The applicant is not eligible for temporaky status as 

per DOT, New-Delhi Lr.No.269-10/89874. d 	7-11-89. 

v) Applicant is not eligible for absorption 

6. 	In reply to para 6 it is submitted thatno application 

has been made to superintendent, ¶1legrat Diviston, Warangal 

or Directorate (TI'),, Hyderabad or I20M., ¶1lecóhi., Hyderated, 

The applicant did not exhaust normaL channA1aihllM110 4. I..4n 

1he petition is liable to be dismissed on this ground alone. 

7. 	For the reasons stated aixive, the applicant has not. 

made out any case either on the facts or on là1w and there is 

no merit in the O.A. It is therefore prayed that this Hori'ble 

Court may be pleased to dismiss the O.A. with costs and pass 

such further and other order or orders as this Hon'ble Court 

may deem.fit and proper in the circumstances of the case. 

% EPoar9 fk •n 

Solermtly and sincere1y affirmed 	 Law Qfficer 

this . .14 .day of . ¶ .1994 and 	i. IT. w. ttTtIh34t. Z., ¶1 wTaNn 
signed his name in my presence. 	0/0 Chief General Manager. TelecsmA.P. 

nt;r Ijy.il.- 'iab;.d -500 001 
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